
No. XXXVI OF 1950 
..% 

An Act to pmvide for the administration of the assets of the late 
Na~vab  8slar Jung Bahadur of Hyderabad and for matters 

? * "  * 

, . connected thc-rewihh. 
I , .  

i [19th April, 19501 

a "  B>E it enacted by Pnrlidment as follows: - 
1. Short title and extent.-(1) This Act may be called the Nawab Salar 

Jung Bahadur (Administration of Assets) Act, 1950. 

(8) It extends to the whole of India except the State of Jammu and Kashmir. 

2. Definitions.-In this Act, unless the context otherwise requires,- 

(a) "assets" means #all the items of property of the Nawab specified! 
in the Schedule, and includes any  other item of property added to the 
Schedule by notifica tiou under section 7 ; 

(b) "Conlmittee" means the Salar Jung Estate Committne e,ppoiuted! 
for the purpose of administering the estate of the Nawab under bhe Salar 
Jung Estate (Administration) Regulation (No. XXXIV of 1358F) of 
Hyderabad ; 

(c )  "the Navrab" means Nawab Salar Jung Bahadur of Hyderabad who 
died on the 2nd day of March, 1949; and 

A 

(d )  "Schedule" means the Schedule to this Act. 

3. Vesting of assets in Committee.-All the assets of the Nawab shall vest  
in the Committee and shall be administered by the Committee subject to the 
wntrol of the Central Government. 

Ike such measures as. it considers. necessary 



have vested ir. it  and may for any such purpose do all acts and incur ~ l l  
expendibure secessary or incidental thereto. 

I (2) Kithout prejudice to the generality of the powers given to it by sub- 
section (I), the Committee may, for any of the purposes aforesaid,L 

! 

( a )  operate on any account standing in the name of the Nawab in any 
banking company; 

( b )  take such action as may be necessary f ~ r  the recovery of any deb6 
due to the Nawab; 

\ {c )  traiisfer in any manner whatsoever the assets or any part thereof; 
! 

(d )  invest. or re-invest any:-assets in such security s s  the C o m m i t t . ~  
,. . may think fit. 

. . 

(3) The Committee may, for the more convenient exercige of any cf it$;::,;: 
<.,;:-, '"' 

.powers, authorise, by resolution, any of its members to act on behalf ~ f ,~~&o:~~~: .  
\ .. 1 . , . .? ., . :-,..:+A,, 

Committee in respect of such matters as may be specified. , . i 

j \LL,.,;:T. -' & 
.',:,,. <,. :; :,:. 

5. Payment to Committee to be valid discharge.-(1) Any ma;dQi& 
tc  the Committee in the discharge of any obligation in relation to any &ss;fl% 

1 

i shall be a full and valid discharge to the person ma.king the payment from qlC';,:( 

1 .:liability in respect thereof. 
. , .. .,. 

( 2 j  Any payment made otherwise than in accordance with sub-section' 
(1) shall not  be deemed to discharge the person paying it from his obligation to 
make the payment and shall not affect the right of the Committee to enforce 
such obligation against that person. 

6. Transfers otherwise than by Committee or without its consent void.- 
, ( I )  Any transfer ar other disposition of any asset made by any person after the 

'2nd day of March, 1949, and belore the 12th day of November, 1949, shall 
be void and shall be deemed always to have been void unless confirmed by the 
Committee. 

(2)  Any transfer or other disposition of any asset purporting to be made 
'by ally person other than the Committee after the 12th day of November, 
1949, shall b e  void and of no effect, and, notwithstanding anything contained 
in any 1a.w for the time being in force, the asset shall be deemed to be and 
always tc have been vested in the Committee. 

7. Power to add to Schedule,-Tbe Central Government map, by notification 
in the Official Gazette, add to iha items of property in the Sohedule any other 
item which i n  its opinion represents property belonging to the Nawab, stat on 
the  issue of such notification, any property so added, shall be doenled always 
!to have been >zcluied in the Schedule for the purposes of this Act. 
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'9. Protection of action taken in good f%:th.-.No suit, prosecution or other 

j: legal proceeding shall lie against the Committee for anything which is in good 
i faith done or intended to be done in pursuance of this Act. 
i 

10. I;ower to fnake. rules.-~he Central Government may, .by no.tification 
I in the Qfficial .Gazette, make rules to carry out the purposes ,of this AcC 
5 
ti , 

. . ard, in particular, for the effective exercise of the powers vested in the Com- 
-.rnjt tee: under this A.ct. 

. . 

SCHEDULE . . 

. . ... , ,!.,.. 
1,.,-: ... .. (See  section 2) 

.. . 
: 
.; . ASSETS OF TBE LATE NAWAB SALAR JUNG BAHADUR 

SHARES 



2 3 4 6 6 

Rs. < ,  

"d 
Ltd. 

8 r1500 
Ordinary. 

The Indian .Iron 
Steel Co., 
(Calcutta). 

15;,OQO .Imperial Bank, 
ctf lndiaii ' 

derabad (Deccan). h I I 
The Associated Cement 

Companies, Ltd. 
(Bombay). 

19,209 
Ordinary. 

. . 

10,067 
Ordinary. 

Do. . 

19,20,900 

626 shares in 
tbe oustody 
of tbe Impe- 
rial Bank of 
India, Hydera- 
bad (Deccan). 

Imperial ,Bank 
of India,, ay. 
derabad 
(Deccan). 

Do. 

18,583 shares 
in the cqstod~,  
of the Central 
@&c of India, 

<Ltd. (Bombay). 

The British India Cor- 
poration, Ltd. (Cal- 
cutta). 

Pledged as e-ecu- 
: : ri$y ? g a W  

overdraft. 
. . --- , 

12 Spencer & Co., Ltd. I (Madras). I 0rdinar;;O I 
10,012, 

6& per cent. 
'A' 

Preference. 

13 Do. Spencer & Co., Ltd. 

Imperial Bank 
of India, 
HyderabaC 

I 
(Deccan). I 

4,248 
8 per cent. 

IB' 
Preference. 

14 Spencer & CO., Ltd. 
(Madras ) . 

6 per cent. 
Preference. 

250 I 16 P. Om & Sons, Ltd. 
(Madras). 

5,000 I Do. I 
25,000 

16 Poaslls, Ltd. ( ~ o m b @ ~ ) I  I 200 I 

Do. 

Ordinary. 

650 l 17 Do. The Buckingham end 
Cnrnatic eo., Ltd. 
gKradr&3). 

Young India Cottbn 
Mills, Ltd. (Calcutta). Ordinary. I 200 I 

Fully paid. 

lm I 19 Imperial Bank of India 
(Bombay Reg.). 

Do. IContributory. 

77,500 

I 

I Imperial Bank of India 7 I 

(Cdcutta Reg.). I Fully paid. 1 
I - . 

Contributory. 

Central Bank uf 
India, Ltd., 
Bombay. 

Pledged as aec* 
rity again& 
overdraft. 



2 
7 - 

Jupiter General Insu- 
rance Go., dtd. 
(Bombay). 

Do. . 
27 The Madras Swadeshi I I Emporium ,Ltd. 

(Madras.) , 

The Vulcm Insurance 
GO., Ltd. (Bombay). 

L I The Bombay Electric 
Supply and Tram- 
ways CO., Ltd. (In 
voluntary liq4da- 
tion.) 

The Industrial and 
Prudential Assur. 
trnce Co., Ltd. (Bom- 
bay). 

Works, Ltd. (Poona). 

760 
6 i  per cent.. 
Preference. 

100 
Ordinary. 

7,600 ~mperial Bank 
of India 

Hyderadad 
(Deccan). 

1,600, Do. 

\ - 
1,600 16,000 Do. 

265 13,260 Do. 
Ordinary. 

300 1,800 Do. 
Ordinsry. 

200 8,000 Do. 
Ordinary. 

1 

The Prudential Aa- 
surance Co., Ltd. 

1 " Y  4 1  0 
ps a % ?& ,P\t**.:. > ,- *\ i * '  a , - &  > "..%% 

- 

The Gresham Life 
Assurance Society, Ltd. 

The Bombay Life As- 
surance Co., LM. 

TheLNorth British and 
Mercantile Insurance 
GO., Ltd. (Calcutta). 

gg!y 
6 

I 

. *.- x*mi ; 1. - , ' . r .'a<> 

The Hindusttmx Go- 
operative Insurance 
Society, Ltd. - * 

3. <@ Q .a3 
AlLianz und Stuttgar- 
ter Life Insurance 
Bank, Ltd. (New 
Delhi). 

Remarks 

6 

\ %  + -  

~blicy' 'No. 

3 

NO. 

1 

Amount 

4 

Nam6 of company 

2 



Description+oEpfoperty 1 Amount I . Remarbe 

I Re. A. P. 

1 I 38 Current Account with Imperial 
Bank of India (Bombay). 

BUILDINGS 

U IPD-SI -94 RI of Law-31-LO-50-3.500 
,, ;;,,.; , ,,% ,. i>2;y, ., , . . 5 . . , . ~ v + ~ > -  :i; r.;. . . , + , . <  , ,  ., . ~ 6 4 . , .  . . , i.,+-. . A 'i". '. ?:.& . id,:+&% . .jji 

13 , +<. .;. ~ ,.+i $ ' .,$.7L* ..-a :,:, " ,;.t.t, ' s. 

. . % 5 "3 . ,' ...* 
.. ,. ...... :... ,.. .. . . . . , _ ,  : ~ '.. . .  

-,: .,.-.-&.,-.---..-. -L-..AL ...b-.-,..-........... -- 

Desc~iption of propwtsy In whose custody 

3 

39 

40 

=w.---4 I I - -  B 1 
95,625 2 8 

Remarks 
I 

4 
i 

--- $ 

t 

(as s t  30-4-1949). \ 

>.... . 

House in Ootacsmund "Wood- 
cock Hall". 

House in Poona t"G1adhurst" . 

Salar Jung Estate Gom- [ 
mittw. 

Do. I 


